
PAPERS LAID ON THE TABLE 

TRAVANCORE-COCHIN ACTS 

Calling Attention to matter of urgent6794 
Public importance 
INFORMATION re. CERTAIN POINTS RAIS­

ED DURING BUDCET DEBATE RELATING 

TO MINISTRY OF ,IRRIGATION AND Powr.n 

l'he P.4llusler of Home Affairs and . The Deput:, MIDJster of Inuatioa 
and Power < Shri llathiJ: I beg to Jay 
on the Table ·a copy of the st&tement 
giving information on certain points 
ralaed di;.ring the Budget Debate on 
tbe 2nd and 3rd April, 1956 and r,ot 
covered by the replies given by me 
and the Mlnisle!' of Irrigation ancl 
Power. [See Appendix xn, Annexure 
No. 76). 

Heavy Industries (Pandit G. B. Pant>: 
I beg to Jay on the Table a copy of 
�ach of the following Acts, under sub­
section (3) of section 3 of tbe Travan­
core- Cochin State Legislature (Dele­
gation of Powers) Act, 1956: 

(1) The Travancore-Cocbin State 
A.id to Indi:.stries l Amend­
ment) Act, 1956 (President's 
Act No. 1 of 1956). 

[Placed in Library. See No. S-391/56) 

(2) The Travancore-Cochin Agri­
cultural Pests and Diseases 
(Amendment) Act, 1956 (Pre. 
s.ident's Act No. 2 1956). 

[Pl.aced in Librar11. See No. S -392/56) 

<31 The Travancore-Cochin lndebt­
� Ag:iculturists Relief Act, 

· 1956 (President's Act No. 3 of 
1956). 

[Pl.aced in Librar11. See Ro. S-393/56} 

14) The Travancore-Cochln Land 
Conservancy (Amendment) 
Act, 1956 (President's Act 
No. 4 of 1956). 

[Placed. in LibTary. See No. S-394/58) 

(5) The Travancore-Cochln Police 
(Amendment) Act, 1956 (Pre­
sident's Act No. 5 of 1956). 

[Placed in LibraTI/. See No. S-395/56) 

AMENDMENT TO DISPLACED PER­
SONS COMPENSATION AND REHAIIIUTA• 

TION Ruw:s 

The IIIA!Bter of Rehablli&atioa (Shri 
Mehr Chand Khuaa): I beg to la:, on 
the Table, under Rule 355 of the 
Ri: !es of Procedure and Conduct of 
Bus'ness in Lok Sabha, a copy of the 
�m.mdment to the Displaced Person.• 
/Compensation and Rebabl!Jtationl 
Rules, 1955, passed by the Houses of 
Parliament. [Placed in !,ibraTJl. See 
No. S-396/56) 

PUBLIC ACCOUNTS COMMl'ITEE 

NINETJ:El'.ITH Rl:PoRT 
S11ri V. B. Gaaclhi (Bomba:, City­

Norlh): I bee to present the N.ine­
teentb Report of the Pi:blic AcL'OUnt.• 
Committee (1955-56) on the Appro• 
prilltion Accounts (Defence Services), 
1953-54, Vol. 'I-Report. 

CALLING ATTENTION TO MAT­
TER OF URGENT PUBLIC 

IMPORTANCE 

lNn.ux OF DISPLACED PERSONS INTO 

TRIPURA. 

Slllr:I Birm Dutt . (Tripura West)· 
Under Rule 216, I be& to c:ill the 
attention of the Minister of Home 
Affairs to the followln1 matter of 
urgent public importance and I 
reqi:est that he may make a sta� 
ment thereon: 

"Situation resulting from influx 
of displaced persons from East 
Pakistan. into Tripura". 

TIie Mtalster of a- Affairs ud 
ReaT:, Industries (had.It G. 8. Pant): 
The Influx of refu,ees from East Ben­
gal into Tripura has lncrea.sed r.on­
siderably in recent months. From the 
figures that have reached i:s it appears 
that it was extremely marked during 
the month of August when the numbeJ: 
rose to over 20,000. The number had 
been increasing from month to month 
during the last several months since 
the commencement of this year, but 
durlnc the lut month It su rpnssed all 
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previous records. The total number 
of refugees that ente:-ecs Tripura 
dur'ng the year 1955 came only to 
15,018. In 1954 It was 4,800. So tt 
was in 1953. But here .Jn 1958 the 
number has gone up considerably and, 
as I jest stated, during the month of 
Au«ust, the number came to 20,022. 
The total number that entered Tripura· 
du?"lng the last seven or eight months 
of this year exceeds 50,000. 

The local administration have been 
maklnc every e!Tort to provide nt'<'es­
ury relief for the retug!'eS, and a 
number of cam9s have been started. 
Several thousands of thJ!m a?"e B<'Com­
modated In camps. Bi:ildlng materla� 
have also been provided for thn1'e who 
chose to put uo their buts and hut­
ments. The refugees that have � 
comlnc have, In large numbep. 
m11naged to secure fo?"«ed emlnwtlaD 
cards and It ls with the aa,<1.stance of 
1111ch cards that they have entered the 
borders of -Tripura. Efforts are belnc 
made now. to pct an end to SU<"b a 
sort ot entry and It Is hoped that no 
one possess'ng a forged emlirratlon 
card will be able to enter Trlpura 
hereafter. In fact. the saturation J)t)!nt 
seems to have been reached In Trlpura 
and one cannot say whet.her it would 
be onsslble to accommodl!lte any more 
�efuvee9 In TrltJUTa w'.thout causing 
con�lder11b�e lnM'nvffllence 1,nd .U. 
comfort to the r"'fugee!i an-1 in:blectintt 
them to Inevitable dlsabllltles and 
handicaps. 

RES0LU'1'TON R!: Sl!!COND FIV!! 
'Year Plan -Contd. 

Mr. h.•ker: The Rouse wf1l not 
talte uo · further dlseuulon of the fol. 
lowing Resolution ..... . 

Sbrt Qaattopadhyaya (Vlja7avada) 
rose. 

M'r. Speaker: Shrl Chattopadh:,ay11 
gave me some notice here, saying, 'I 
with to raise a point of Cll'!lene'Y'. Hon. 
Mem'ben must rive .,.,e the substan("e 
of what they are rnlnt to ra1,e "" 
thitt T may de<ide whef'hf!I' I ,hould 
allow to do., He bu dated"'urcenc:7'. 

J must also be satisfied with reprd to 
that. 

Shrl Cbattopadhya:,a: International 
crisis. 

Mr. Speaker: He inu.t hove eald 
that. 

Shrl Cbattopadbya:,a: I am sorry; I 
was In great hurry. 

Mr. Speaker: It he can wait tJll 
tomorrow, it can stand over unleas It 
is too urcent. 

Sltrt Cbattopadhyaya: Yes. Before 
the closing of the :session. 

Mr. SJJeaker: Let him write exactly 
what Is the matter. 

Shl'l Chattopadh:,aya: Yes. 

M.r. Speaker: The House will now 
take up further consideration of the 
following Resolution moved by Shrl 
Jawaharlal Nehru on 23rd May, 11155. 

'This House records Its general 
approval of the prinelples, obj� 
tlves lllld programmes of develop. 
ment contained In the Second 
l'ive Year Plan as prepared by 
the Plarul.lng Commlasion." 

Total time allotted 29 hours; Time 
taken 12 hours and odd. Balance IS 
hours. Tomorrow evening, we must 
have to close this. Shrl U. M. Tdvedl 
to continue. 

I have been calllng only hon. Mem­
bers · who have not taken part earlier 
In the debate. Shri N. C. Chatterjee 
rune to me this morning and told me 
that he was th� Chairman or Ccnvener 
of one of the four committees. I pro­
pose to allow the Conveners of the.. 
committees to take part acaln althoucb 
they had already spoken once as an 
exceptional case-it Is an exception ol 
course,-to explain what exactly wu 
done In the committees, what are the 
vulous points which have not been 
explained, etc. In the same debate, we 
do not allow an hon. Member to lll)nk 
more than once. ThJs may be treated 
as an exceotl?n. I will call the Con­
venen. There ue only four Coav-. 




